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THE MANIPUR & SERCON

1

A Bl Turther (g amend the v

lanipur Secondary Education Act, 1972,

Be il enacted Oy the Lpmig; . . .
Republic of India as follows: —vsitature of Manipur in the Filty-(ilth year of the
1. Short title and comm
1) This m
(1 AanAC;u il" died Lh(, Manipur Sccondary Education (Filth
FAYSR '7(\“\.__
(2) Itshall ¢

on such date as the State Government may,
by notm calt:

licial Gazelte, appoinl.

2. Amendment of the on
Lducation Act, 1972 fher

z

g Lier - In the long title of the Manipur Sccondary

alter referred to as the principal Act), for the

words “Sccondary  Education”, the words “Elementary  and. Sccondary
Fducation™ shall be su uicd

\ALJ’\)LiiLILu( -

3. Amendment o section 3: - in seetion 3 of the principal Act, -
(a) alter cinuse (5, the following new clause shall be inscrted.
namely: - ,
Y(day vHiemenitwry Sducation” means education imparted at the
primaiy =inge (Chsses o V) and the upper primary stage (classes
mary singe |

V1o Vil

(b) after
namci_y_.- N
‘(ga) “Higher i . .
Educaiion a3 f’cf'f’zc'i in the Mumpur Higher Sccondary Education

Act, 1992 ( Munipur Act No.d ol 1992);7;

Ao Tollowing new clauSe shall be inserted.

43

the words “ Sccondary Education”, the words
y Zducation” shall be substituted;
4

(¢c) for u.wsuk /, ine foitowing clause shall be substituted, namt.ly

1 e Seeondary Education” means such education as is designed
(i . nced of the stages which follows immediately the
. iementary Education and precedes immediately the
slace of Higher Sceondary Educations?

1t &
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adary Educalion” mcans Higher Sccondary™
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4. Amendment Ol
Acty 1‘01' thC WO
Education and §

NP2ON
SISO

- sub-section (1) ol section 4 of the principal
ras & i sy A
Yy LEducation™, (e words

on” shall be substituted.

o Elcmcnl;u'y

5. Amendment of spor

(a) forcia
&L(i\. N s ~ . . > » .
() urses ol instruction for the Elementary 3
= 1y b At 1Ty W = 1 2
Education and 1o zecondary Education;™

odowing clause shall be substituted, namely :-

(XN

N
i)

> tolowing clause shall be substituted, namely -
conditions of recognition ol schools for the

cwing clause shall be substituted, namely:-
> senools for the Elementary Education and the

AN

¢ words “Secondary Education™, the words
onand  Sccondary  Education™  shall be

substituied.

6. Amendment ¢f s &1 - For clause (f) of section 24 ol the principal

Act, the following cianse shail &2 subslituted, namely: -

:on of schools for imparting the Elementary
{ & B
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